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News Item titled “Layer of toxic foam floats on surface of
Indrayani river in Pune” appearing in Hindustan Times dated

12.2.2024.
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE.

Original Application No.111/2024(WZ)
Earlier Original Application No.273/2024(PB)

AFFIDAVIT

I, Ms. Nivedita Gharge, Age adult, Occ: Service, the Chief
Officer of Dehu Nagar Panchayat, having addresss at Nagar
Panchayat Office, Dehu, Taluka Maval, District Pune, do hereby

state on solemn affirmation, as under :

1) I say and submit that the Hon’ble National Green Tribunal,

Principal Bench, New Delhi, had registered a news item

published in Hindustan Times in its Edition dated 12
February, 2024, in respect of toxic foam floating on surface
of Indrayani River in Pune as O.A. No.273 and vide order
dated 22..03 . 2024 transferred the said O.A. to the
Hon’ble NGT (WZ), Pune and further by order dated 3™
September, 2024, had impleaded Dehu Nagar Panchayat as

party Respondent No.11.

2)  Iam filing this Affidavit in compliance of the order dated
16™ October, 2024 passed by the Hon’ble National Green

Tribunal (WZ), Pune.
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3) 1 f.ulther say that the incidence of toxic foam had not occurred
within the jurisdiction of Dehu Nagar Panchayat or in the
near vicinity of the river of Dehu Nagar Panchayat. I further
say that we, Dehy Nagar Panchayat, are taking every efforts
to operate the STP Plant at maximum capacity, so as t0

minimize the pollution of Indrayani River.

4)  IHurther say that this Respondent has a STP plant of 3MLD
which is being regularly run at its maximum capacity. On
account of damage to the Transformer of 200 KVA which
supplies electricity to the Pumping House and the STP Plant
on 20™ February, 2024 and on 2" April, 2024. The Nagar
Panchayat had lodged NC for the same with the local police

station. The c__‘opies of the NC are annexed and marked as

EXHIBIT ‘A’ (Colli).

5) I further say that, for the upgradation of the STP, Nagar
Panchayat has appointed IIT Powai as a Consultant to treat
the sewage generated in the transport of Nagar Panchayat
under Integrated Wetland Technology. The Nagar
Panchayat is awaiting detailed report from IIT Powali,

Mumbai. Apart from the same, a new STP Plant having

ty of 8 MLD is also proposed along with 54 kilometer

ound gutters for the Dehu City and, accordingly, a

got prepared by the Dehu Nagar Panch

DPR is

ant, viz., Suncon Engineers Pvt. Ltd4P
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6) I say that PMRDA has taken the responsibility of

constructing STP Plant for all the towns situated on

3

Indrayani River, including Dehu Nagar Panchayat. They
have prepared a detailed Project Report and the same is
submitted with the Principal Secretary, Environment
Department, State of Maharashtra on 22m August, 2023.
Dehu Nagar Panchayat is collaborating with PMRDA for
getting the proposed STP Plant constructed at Dehu Nagar
Panchayat.

7)  Ifurther say that the Nagar Panchayat is making every efforts
to utilize the STP plant to its maximum capacity so that

untreated sewage is not discharged in the Indrayani River.

Whatever has been statéd herein above is true and correct to
the best of my knowledge, belief and information and, in witness
whereof, I have signed this at Pune on this & th day of January,
2025.
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